~,AND,L482 of 2661

order dated 24-$9-2803,

Heard Mr.Sanjis Meohanty,learned Ceunsel

for the Applicant and Mp.D,N.Mishra,Learned Standing

Counsel f~r the Resgrndents,

In this ecriginal agglicatien, the Applicant
has come up with a erievance that althsueh he had
worked as a casual lascurer and had acquired
Cemporarly status when the Respondents tosk actien
for filling up MY posts of Genemen and 225 posts
of Gr.D 1in the year 1938 throueh puslic advertisement
did not consider his case for appeintment, He had
2lse made representation te that effect te the Sr.
Persennel cfficer vide his letter dated 25,11.1998.
He has tharefore, 2appro2:ched this Trisunal te direct
the Resprndents te eive him appeintment either as a

Gangman or a Gr.D empleyee in the ereanisation,

The Respondents have eppesed the eorieinal
Application en the ground ef limitation aaalse en
merit, They have alse feound the application te de

bighly exageerated and deveid o f any merit,They have

alse peinted eut that it was for the Applicant te
respond to the advertisement which was made in

the yeatr 1898 (Annexure~2) and had he responded te

that his case would have .%’eh received due censideration,
Baving net denc se,he cannet claim eny wenefits .
aa—_:tnqgcﬁzaﬂ. rer afl the reaceons of delay,laches

and his inasility fermally to apply fer censideration
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aeainst resular agp~intment, they have eopposed the

applicatien/claim of the apglicant,

Heving censidered the facts and circumstancCes
ef the case and alse the merit of the rival contcentions
of the parties,I am satisfied that the applicant has te
olame himsel £ for all the delay and the stery of missed
chances that he has prejected in his original Applicatien,
He sheuld have knewn that 'Ged helps Lhese who helps
themsel ves' ,liowever,I find that the applicant had
susmitted a representaticn te the Senior persennel
ocfficer, S.E Rallway,Kluida Read requasting him te
censider his case for appointment in any Cr.p/Ganeman
post censiderine the fact that he had censiderable
record of service as casual laseurer,He had received neo
instructisan frem the persennel officer en his repgresentatin~n
dated 25.11,.98,Altheueh the applicant should have applied
in the prescrised -.fg:m and put the application ferm in
the drep bex kept in the 0/0 the DRM, Kl 3a Read eut
havineg regard te the fact that the Applicant whe was a
casual welker is unlikely te ®e awaie of all the formalities
cennected with such matters, the Resgondents ceuld have
advised him te fellew the Correct precedure as given in
the empleyment notice dt., 5,11,98,However, with the
efflux of time there is hardly any scepe te cure the
situatien, The Applicant shall have te accept that he
missed the eppertunity dee te his lack of allertness
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andK deing right thine at the right time,
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However,having regard teo the facts and
circumstances e¢f the case that the Applicant had
worlked foL one yeal as a casual laeourer in the
Department/oreanisation, his case sheuld e considered
g By the Respendents for inclusion%his name in the
lijfe casual register:if he fulfills the ether cenditionsg,
with the asove eodservatiens and di Lectiens,
this oA is disgesed of,Ne Costs,
8
(s.m
O F 24:4, & Vi.ce~Chairman
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